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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYD ERABAD

0,A.No, 1087 /94 Date of Order: 13,10,97
i, T.Gnanéswar 12, Michael Marmur

2, N, adagéri ‘ 13, Ramprakash Takhur
3, Gajanan Channe - 14, Harikishen

4, G.Balaram | 15, S.Narayana

5. Bhavani Bhikh 16. Narsimlu

6, R.Ramulu - 17.Ramkiladji

7. N,Janakiram » 18, Ramdhar

8. Ramprasad 19, Ramkrishna

9, Jagadish Sharan 20, A,.Krishan
11.V.Keishna MM V" Appiicants,
AND

1, Union of India, rep., by
its Secretary, Ministry
of Defence, Sena Bhavan,

New ].'i)elhi.
2, The Commardant, Artellery

Centre, Golconda, Hyderabad, .+ Respondents,
Counsel for the Applicants es Mr.K.Sudhakara Reddy
Counsel|for the Réspondents -- Mr,K.Bhaskara Rao
CORAM 3

HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN,)

HONIBLE|SHRI B,S. JAI PARAMESHWAR : MEMBER (JUDL,}

OQRDEE

X As per Hon'ble Shri B,S.,Jai Parameshwar, Member (Judl.) X

- = e

Heard gy, K.Sudhakara Reddy, learned counsel for the applicants
and Mr, K.Bhaskare Rao, learned standing counsel for the

respondents,

2. There are 21 applicants in this OA, They are working as

Barbers @nder R-2 organisation at Hyderabad, They submit that
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they are entitled to the increased pay scales as per the
recommendations of the Expert Classification CbmhitUee. They
submit that they have been holding the post in the R-2 organisation

cérrying|the scale of pay of B.ZOO-éSO and are entitled for the
. CLast i fcediony
increased scales in view of the Exper%LQOmmittee recommendations,

3. Hence they have filed this OA for a declaration that they

and fs,260-400 w,e,f, 22.8,83 in terms of the order in OA.795/94
|

dated 13.,7.94 with all consequential benefits,
| . .
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the app&icants except the apﬁlicant at 81,No,17 aie working as
Barberg that the§ are working in the scale of pay of Rs,200-25C
. that the benefits were given to Bootmakers and Tailors as per
the directions in 0.A,1199/93, 1200/93 and 1201,93 #md that the
applicants are not entitled to the increased revised scales of
pay. N
5. IDuring the course of hearing the leamed counsel for the
_ applicént submitted that the applicants will submit a detailed.
representation to the respondent authority and that the directions
similar to the directions given in OA,1144/94 on 3.6.97‘be given

in this OA also,

Be Ther, learned counsel for the respondents alsc agreed with
the sdid course of action. Hence we issue directions similar to

the ohe issued in 0A,1144/94 as £ollows i~

The applicants may if So advised now submit a detailed
N '

representation to the &ppropriate authority who shall decide

. | |

the same in accordamce with the law, In view of the above

submfssiou we direct the applicants to submit a sSuitable
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represenFation indiicating their actual grievance to the proper

respondent authorities, The respondents on receipt of such’ a

\ .
representation shduld decide the same within 3 months from the

date of‘receipt oﬁ that representation,

. ! i
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No costs,

e Ps—"
: a‘mﬁsw{ ' | |

( R ,RANGARAJAN )

“' ér’t

Yy:f://”’ Dated s _13th October, 1997
. (Dictated in Open Court) M W_/
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TYPZOD BY .. APPRONED BY

IN THE CEINTRAL ADNIMISTRHTIUE TRIBUNAL

HYDZIRA 510

THI HE'3LE SHRI RLRANGARAJAN 3 M(A)

S AND

THE HONTBLE SHRI B,.5.J81 PARAMESHUAR ¢
‘ M (3)

Dated: [J~{o-9F%
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grim Directions
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Dispgsed -of

T R
Dismigscd

Dismidsed as withdrawn
Dismiske=d for Oefault
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Ordera /Fejected

No orddr a5 to costs.

ferte o mm
i

VKR II Court

P

i

B T R T A R T

[

e

%ﬁmqﬁﬁﬁﬁW%mm
Ceatraf AduinisMws Tribuna) |
g /DRSPATLN

' _ 22 0CT 1997

N7
Fatrary wradi j
. BYPBLABAD pENCR

e

2 M o,

e





